
CENTRAL AN IN ISTRAT IVE TR IBtJNAL 
CUT itCK E3ENCH 

ORIGINAL APPLICATION NOS. 224 ro 231 OF 1987. 

Date of decision 	 .•, 	October 30, 1987. 

O.A.224/87: 	 Pravakar Des, oged ab'- ut 49 years, at present working 
as Supervisor, C.P.O., Off 	t ice of he Postmaster General, 
Orissa, At, P.C. Bhuhaneswar, Dist- Pun. 

O..225/87 	 Chaitanya Pattnaik, aged about 55 years, 
son of late Krushna NoLan Pattnayak, 
at present working as Sub- 1?ostmaster, 
Nathjoni Post Office, Cuttack- 753 002. 

0.:.226/87 : 	DHIRENDRAEATH I3EURA, aged about 58 years, 
son of late Narendranath Beura, at present 
working as Postal ATsistant,Chandjnichouk 
Pest Offiae, Cuttack 

O.A.227/87 : 	RAJKISHORE PATI, aced about 51 years, 
soh of Shri Nyheswarpatj, at paesent working as 
Sub- Postmaster, Naihupatna, Cuttack- 753 010. 

O.A. N0.228/87 	 p i 	 ye 	Suresh Chandra Moi-iar 
(name of the applicnt)son of 	Nabeswar P-ati- a -pfesen 	k14-ia-son of late 
deleted vide order 	a-s Sub- 	 Gatikrushna 
No.4 dt.24.3.88) 	Mohanty,at present working as Sub-Post Master,Njrriasahj Post 
0.7 .229/87 	 NAUDDIN AI-U4ED IG-IAN , aged about 55 yearce1Cutt1 

Vjce,Chairrnn son cf Jamiruddin 	an , 	a nrcsant 
workiria; as Sub- 'ostmas:er, Arunodaya Narket; 

Membet(J) Cuttack.- 753 001, fist- Cuttack. 

O 	230'87 BRAJA110HAN MISRA , aged about 54 years, 
son of late Rarna Krushna Nisra, at 
present working as Sub- Postmaster,00bindapur, 
District- Cuttack. 

O.A. 231/87 : 	NE7RANANDA PANI, agod about 47 years, 
son of late Natabar Pani, at present 
working as Sub- Postmaster, Dolamundai P.O. 
pO•  nd ;istrict- Cuttack 

2PgLICWTS. 



Vers'.is 

1 • 	IJ ION O INDIA, 

reoresented by the Secretry, Posts, 

Dak Bhivan, New Eelhi- 110 001. 

2 • 	THE POETITASTER GENERAL ,ORISSA, 

Bhubanesc - r , New Capital, 

Bhubaneswar 

3. 	THE DLECT0R, POSTAL SE1RVICES, 

Sambaipur Region, 

P.O/P.3,/District- Sarnbalpur. 

4 • 	SHR I GO2ARNAIT KAR, 

Encuiry Of ficer-cum- Assistant 

Director, PNI ( Planning Nonitoring 

and Inspection ), Office of the 

P.N.G., Orissa Ciicle, Bhubenes\'ar, 

District; Pun. 

N0s. 1 to 4 in 0.A.Ns.224 to 231/87), 

EEPO1rDENTS 

X/s Devananda Misra,Deepak Nisra, 
R.N.Nik, S.S,Hota & A.Deo, 

AdvoC:teS 	 ... For Applicants. 

Kr. A.P.Kisra, Sr. St:anding Counsel 
Central) 	 ... 	For Respondnts, 

C 0 R A 

THE HON' BLE KL.B.d. PATEL, VICE CHAIRNAN 

A N I) 

THE HON'BLE KR.K.P.ACILJ.YA, FTETI3ER ( JuDIdIL) 

Whether reporters 5rTcai parers may be allowed 
to see the judgment 7 Yes 

To be referred to the rc:porters or not ? $rO 

whether :heir Lordships vish to see the fair 
cocy of the judgment -- Yrcs, 
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J U D G N E N T 

K.P.ACIIARYA , ETR (J), This conmon judgment would govern 

all he cases mentioned above as the facts are similar 

in nature. 

All the aplicants are employees 

' the Postal Department . The applicants aao lied for 

some money to be paid in advance to enable them to 

eeL-form their journey under theLeave Travel Concession 

Scheme . Different amount was given to different 

aeplicents in the above mentioned cases. Since the 

applic•Tnts didnot perform their journey arC,  submitted 

false T.A.bills, deparcmontal psoccedines hve been 

initiated against eachof the applicents who pray in 

these aeplicetions under ection 19 of the :dministrative 

Tribunals ?ct, 1985 for quashing the proceedings. 

Ue have heard Mr. Deeeak Nisra, 

learned counsel for the apelicants in the above 

mentioned cases and also the learned Sr. Standing 

Counsel Mr. A.B.Misra for the C ntral Government on 

merits. A er giving our anxious consideration to 

the arguments advanced at the BTr, we fee tbat no 

fruitful eurpose would be achieved in unishisg the 

aoplicents, if it is found that they have suhmit:ed 

false T.A.bills except that it would be a punitive 

measure . Rather, ends of justice would be adequately 

served if the amount drawn by eaclof :hem is 

realised to the excheeuer . we would , terefore, 
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direct that the proceedings against eachof the 

applicants are hereby quashed subject to the 

condition that hhe aeplicent in each of the case 

would Day back the amount drawn by each of them plus 

interest at the rate of 10 % ( sirñple ) per annum 

from the date of drawal till the date of realisation. 

Incidentally we may state that some of the applicants 

have fi]ed receipts which indicate that the amount 

drawn by each of them has since been deposited. we 

were unable to verify the genuinerss of those 

documents and Lhereioec, we would direct that 

calculation of the principal amount drawn by each of 

the applicants plus interest payable by each of the 

applicants at 10 % per annum from the date of drawal 
443 

till realisation be made 
Z 
 Th-e amount , if deposited, 

by any of the applicants should be deducted from the 

iinal calculated amount and the balance amount should 

be deposited 	by each of the aplicunts by 31st 

December, 1987, failing which the proceedings would 

continue. In case any or some of he aeplicants 

have not deposited any money, such apolicants should 

deposit the amount drawn by 	plus interest at the 
40.6 

rate of 10 % per anhum ( simple) from the date of drawal 

Till realisation by 31.12.1987. 

4. 	 Thus , the aDolications forming 

subject-matter of the aforesaid cases are accordingly 
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6.i 1 nsec o f ievjrio 	t.be irties to bex ttir 

r CflS!- g 

/ 

19 

i rnber ( Judicial) 

Vice Chairman 

Cfltral Administrative Trihi 
Cut h:ck Bench. 

0ctcb:r 30, 1c87/ Roy SPA. 


